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Scl,eduled Tribes of Delhi Poliop who 
have been promoted by departmental 
"rest to the poct of Assistant Sub-
Inspector duri..g the ye, ~ 1964-65; and 

('» whether the re,;ervatiou quota 
bas been filled up'! 

Tbe Deput r MiIllskr ill the Mlals-
1"1 ot aome" Affairs (8hrl L. N. 
Mi 'bra): (a) ani (b). The informa-
tio I requi-ed is being collected and 
will be laid on the Table of the House 
when available. 

lUBe In Price 01 KerOllefte 

m •. Sbrlmati Malmeoua Sultan: 
Will the Minister of P. troleum and 
Chemicals be pleased to state: 

'a) whether it i. a fact that .the 
yrlce of kerosene aU has been raged 
in D.,lhi .inee the recent Incre .... in 
-ezcllie dutYi 

(.b) if 10, the extent thereof; and 

(c) how far the increase is necessi-
tatrd to set off the increased e""ise 
duty and haw much of the incr,ased 
<luly will be passed on tf) the conau-
mers? 

The MiIllster of Petroleum and 
Chemicals (Shri Humayun Kablr): 
(a) to (e). Yes, Sir. On account of an 
Increase in the duty, the Belling price 
·or Superior K.erosene has been in-
creased byR •. 51.30 per kUolltre. The 
·entlre amount of the duty i. reeove:'-
able from the consumers. 

Electl ..... to DMC 

2Z2'7. Shrl Barn: W!I1 the Mini.tet 
·of Home Affairs be pleased to state: 

(a) whether It I. a fact that elec-
tion. to the Delhi Municipal Corpora-
tion have been poBtponed for one 
.year; 

(b) if 80, the reasons therefor; and 

(c) whether such a polltponement II 
'not contrary to tha laW8 relatlna to 
elections? 

The Depaty MInIster In tile MiIliI-
<try of Rome Mairs (Shit L N. 
lII.IdI.ra): (a) No. 'Sir. 

(b) Does not arise. 

(c) No, Sir. Proviso to section 4(1) 
of the n.M.C. Act empower. the Gov-
ernment to extend the tenr of otllee 
of all Councillors and Aldermen by • 
period. not exceeding One year. 

Pro-Pak Muslims ill ID"ia 

ZZ!I. Shrt D. C: Sh.',rma: WUl tbe 
Minister of Rome Aftalrs be pleased 
to state: 

(a) whether the Worklnr Com-
mittee of the AIl-lnw.. HIndI! 1oIalw-
sabha has urged UNn Gave, nmeDt to 
enact neceSRary laws to declare !no." 
Muslims as douottuI p'ements who 
are Indian c:ti.ens but keep their 
families in Pakistan and haw, major 
bUline .. or property Intere.t in Pa-
ldIItan; 

(b) if 80, Government'. reAct I,. 
thereto; and 

(c) the ..tel. propo ... d tv be !akea 
in the ,." .tt,·? 

The ;lIloilter at State In the Mill .. 
try of Home Aftalrs (Shrl Bathl).' 
(a) Yes, Sir. 

(b) The Goverr.ment are alive to 
the need for vigilance in regard to 
the person. having their i."erests in 
Pakistan. It wwld, Clc,we7e-, not ~ 

possible to .~  nny elJch laws al 
suggested by the i ~  Maha,,,bha 
a. they will be repugnant to the pro-
visiol1J! of our Constitution. The State 
Government I'.ave been mainta;ning 
Usts of anti-social nnd anti-national 
elements for .uJtnble action In time. 
of commun-ll.l violence or othe'r int£:T-
nal disturbances, 01 when faced with 
external aggression a9 at present. 

(e) The Govemnlent of India have 
been coDaid!!rln&' varfm.lll proposals 
far strengthening the security mea-
sures and these are already being 
adopted in the prelent £ituation. 

P ...... oa to War ServI<!e p._al 

m9. Shri Jedhe: Will the Mini.lter 
of Rome Mairs be pleased to .tate: 

(8) whether it is • fact that the ruu 
Waf ..."1",, perbd J. counted 




